Before the Hon’ble National Green Tribunal
Principal Bench at New Delhi
OA No. 581/2022

IN THE MATTER OF:

Vikas Kumar

Applicant
Versus

State of Haryana

Respondent

REPLY AFFIDAVIT OF MUKUL KUMAR, (IAS) DIRECTOR, MINES
AND GEOLOGY, DEPARTMENT OF HARYANA, IN COMPLIANCE
OF ORDER DATED 12.09.2022.

Respectfully Showeth:-

It is submitted that vide order dated 12.09.2022 of Hon'ble
Tribunal, a joint committee was constituted comprising of
representative of Ministry of Jal Shakti, State of Haryana,
Director Mines & Geology, State of Haryana, State Pollution
Control Board and Deputy Commissioner, Sonipat. This Hon’ble

Court also directed Director Mines & Geology, State of Haryana

" to file their reply In compliance with orders dated 12.09.2022.

That M/s Yodha Mines & Minerals (Project Proponent)
participated in the auction held on 23.02.2015 and offered highest
bid against reserved price for obtaining a mining contract over an
area of 44.40 hectare, (34.40 ha in riverbed + 10.00 ha outside

riverbed) in District Sonipat for a period of 09 years.

That M/s Yodha Mines and Minerals obtained EC from MoEF,
Government of India on 28.01.2016 and then obtained CTO from
the HSPCB on 31.03.2016 and commenced mining from.
20.04.2016.

That whereas in case of M/s Yodha Mines and Minerals, mining in
the rivgrbed was allowed by manual mode, however, for the sake
of clarity it may be pointed out that this Hon’ble NGT in an
another case relating to sand mining in Karnal (where under EC
granted by the MoEF &CC, Gol the contractor was allowed manual

mining in the riverbed as in case of appellant), vide interim order
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dated 23.12.2015 in OA No. 517 of 2015 - Sandeep Kumar V/s
MoEF & CC, Gol and OA No. 550 of 2015 - Virender Kumar V/s
MoEF & CC, Gol restrained all the riverbed contractors from
carrying out mechanical mining in riverbed. Accordingly, the
department vide order dated 23.02.2016 directed all riverbed
mining contractors not to carry out mechanical mining in riverbed

till further orders.

That in the meantime, an OA No. 44/2015 relating to the method
of mining in the riverbed (mechanical or non-mechanical) was
pending before the Hon’ble NGT was decided on 05.09.2018 and
all concerned riverbed contractors were allowed to undertake

mining as per EC.

That M/s Yodha Mines and Minerals got their EC modified from
the SEIAA on 22.09.2020 for undertaking mechanical mining in the

riverbed.

That M/s Yodha Mines and Minerals got the permission from the
Irrigation and Water Resources Department for construction of
temporary crossing in Yamuna River bandh mining area as per
terms and conditions mentioned in Government Policy dated
19.10.2021. A letter in this regard was sent by Haryana Irrigation
and Water Resources Department to the Mining Office, Sonipat, in
which it was specifically said that the natural flow of river Yamuna
should not be obstructed by Mining Agency and pipes should be
laid in fhe entire width of river creek. The copy of said letter dated

23.11.2021 is annexed as Annexure R-‘1".

That as per report of Mining Officer, Sonipat, the area in question,
the mining quarry of M/s Yodha Mines & Minerals was inspected
by him on 20.10.2022 and found that mining activity were lying
closed at the time of inspection. He further stated that at the time
of inspection, the erosion of soil from adjacent agricultural land
was found, which was due to the natural flow of Yamuna river.
Further, Mining Officer, Sonipat has informed that the contractor

constructed a temporary bridge over Yamuna river after getting
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permission from Irrigation and Water Resources Department vide
letter no. 5544-46 dated 23.11.2021, which was later on
demolished before 30.06.2022 as per terms and conditions of The
Government policy. The copy of inspection report is annexed as

Annexure R-‘2’.

9. Keeping in view of the report of Mining Officer, it is clear that the
temporary crossing was made as per policy dated 19.10.2021 and
no natural course of Yamuna river was diverted by M/s Yodha

Mines & Minerals.

10. That it may be pointed out that the joint Committee constituted by
the Hon’ble NGT also inspected the area in question of district

Sonipat on 16.11.2022. Report of the committee is still awaited.

11.  That the joint committee comprising of representative of Ministry
of Jal Shakti, State of Haryana, Director Mines & Geology, State of
Haryana, State Pollution Control Board and Deputy Commissioner,
Sonipat is co-coordinating for ensuring proper implementation of

environment protection by the project proponent.

It is worthwhile to mention here that the present affidavit is being
submitted before this Hon’ble Tribunal with the submission that

same may kindly be taken on record for consideration.

-

Dated: 18.11.2022 ko Qo ax

Place: Panchkula DEPONENT
Verified at Panchkula on 18t day of November, 2022 that

the contents of Para No. 1 to 11 of the present reply affidavit are true
and correct to my knowledge having been derived from official
reports and no part of it is false and nothing material has been

concealed therein.

I 8 NOV 2022
Dated: 18.11.2022 V. Madod] buan
Place: Panchkula A ’.E§TED DEPONENT
PADAM SINGH
UBLIC,
NBRNCHKULA
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ARYANA IRRIGATION & WATER  RESOURCES DEPARTMENT,

NIPAT WATER SERVIC
XECUTIVE ENGINEER, SONIPAT ES DIvig)
FrICE OF AL é%fom (BANDEPUR), NARELA ROAD, SONIPAT-131001, o,
ew B 0130-224345,
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To Oﬁicerl !
, ﬂu";’:; & Oeology Department,
Sonipat
—— permission of Temporary Crossing point in Riverbed Sand Mining
= Areas by M/s Yodha Mines & Minerals, Sand Unit Jainpur.gnd

_SOnipat on River Yamuna

Ref:- " Your office memo no. MO/SNP/3549 dt. 17.11.2021

The abovesaid permission as sought vide your letter under reference has
bccn grantcd by Worthy Chief Engmeer, YWS (South) Delhi (Irrigation & WR
Dcptt) as per terms & conditions mentioned in Govt. Pohcy dt. 19.10.2021(copy
attached).

Copy of drawing for temporary crossing in Yamuna River Bund mining areas is
epclosed duly approved by Worthy Chief Engineer, YWS(South) Delhi vide file no.
IWRD-220008/162/2021-WS-DIVN-SONEPAT-Irrigation & WR Department /76909,

2021 dt. 23.11.2021.(Copy attached)

You are requested to direct the concerned agency to follow the terms &
conditions as per govt policy. You are also requested to ensure that the natural flow of
river Yamuﬂa should not be ébstructcd by mining agency and pipes should be laid in

the entire width of river creek. ;
Irrigation and Water Resources Department reserves the right to withdraw the

permission if at a subsequent date it is found that permission is not followed as per

terms & conditions.
This is for your kind information and further necessary action please.

DA/ As above ' ‘
/ ‘ MecMeer,

t %c;nlpnt W/S Divislon,

onipa

CC:- 1. SE, YWS Circle, Sonipat for information please.
2. SDO, Bhainswal W/S Sub Division, Sonipat is directed to ensure the natural

flow of River Yamuna should not be obstmcted...a..m{ a./}!-o erdure
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From
Mining Officer,

Mines & Geology Department,
Sonepat.

b M/s Yodha Mines & Minerals,

Sand Unit Jainpur-2,
Distt. Sonipat.

Memo No.: Mining/SNP/35 9 Dated: 25/ 11]4 |
Subject:-  Permission of Temporary Crossing point in Riverbed Sand Mining

Areas by M/s Yodha Mines & Minerals, Sand Unit Jainpur-2,
Sonipat on River Yamuna.

In refer 10 Haryana Irrigations & Water Resources Department. Office
of the Executive Engineer. Sonipat office letter no. 5544-46/Permission dated
23.11.2021 on the subject noted above.

It is inform to you that a permission has been granted by the Irrigation

Depariment as per terms and condition mentioned in Gowt, policy dated 19.10.2021.

Enclosed: Copy of permission _A >
A | s

Mining Officer.
Deptt. of Mines Geology,
Sonepat.

End.No.: Mining/SNP/ dated:

A copy of the above is forwarded to the Director General, Mines & Geology
Department, Panchkula for information please.

—5d —
Mining Officer,

Deptt. of Mines Geology,
Sonipat.
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s 1ining Officer,
; 'Rﬁncs & Geology Department,
Sonipat

permission of Temporary Crossing point in Riverbed Sand Mining

Sub:-
= Areas by M/s Yodilxa Mines & Minerals, Sand Unit Jainpur-2nd
Sonipat on River Yamuna
Ref:- Your office memo no. MO/SNP/3549 dt. 17.11.2021
The abovesaid perrnis§ion as sought vide your letter under reference has
b‘ce.n g:ranted‘by Worthy Chief Engineer, YWS (South) Delhi (Irngation & WR
Deptt) as per terms & conditions mentioned in Govt. Policy dt. 19.10.2021(copy
attached).

Copy of drawing for temporary crossing in Yamuna River Bund mining areas is
epclosed duly approved by Worthy Chief Engineer, YWS(South) Delhi vide file no.
ﬂNRD-220008/162/2021-WS-DIVN-SONEPAT-Irrigau'on & WR Department /76909/
2021 dt. 23.1 1.2021.(Copy attached)

You are requested to direct the concerned agency to follow the terms &
conditions as per govt policy. You are also requested to ensure that the natural flow of
river Yamuna should noet be c:>bstmctcd by mining agency and pipes should be Jaid in

the entire width of river creek.
Irigation and Water Resources Department reserves the right to withdraw the

permission if at a subsequent date it is found that permission is not followed as per

terms & conditions.
This is for your kind information and further necessary action please.

DA/ As above ' u{
ExecutiVe eer,

: Sonipat W/S Divislon,
\ﬁgnipa

A

CC:- 1. SE, YWS Circle, Sonipat for information please.
2. SDO, Bhainswal W/S Sub Division, Sonipat is directed to ensure the natural
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